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3174. SHRI HARDAYAL DEVGUN :
Will the Minister of LAW be pleased to
state :

(a) the maximum and minimum time-lag
between the passing of an Act of Parliament
and putting on sale to the public the relevant
replacement series to India Code;

(b) how many replacement scries to each
volume of India Code have been brought
out so far and sold to the public;

(c) how many volumes of the Statutory
Rules and Regulations have been brought
out so far;

(d) the <teps which Government have
taken so far to make the volumes of S.R.Os.
available to the public in up-to-date form;
and
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(¢) how many officers of gazetted ranks
have been appointed for the work of publica-
tion of the Central Acts including India
Code and the volumes of Statutory Rules
and Regulations and their qualifications
(educational and technical, if any) and also
the salary they are drawing at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Replacement Series of the
India Code are issued as soon as sufficient
number of pages are affected by subsequent
legislation and there is no fixed time limit
between the passing of an Act of Parliament
and the issue of a Replacement Series;

(b) Nine Replacement Series to Volumes
1 and 1V, Seven Replacement Series to
Volumes II and VI, Eight Replacement Se-
ries to Volumes III and V, Five Replacement
Series to Volumes VII and VIII;

(c) Fourteen Volumes:

(d) Supplements to main Volum& are
being prepared and will be issued from time
to time;

(c) Three gazetted officers—One Deputy
Secretary to Government, who draws pay in
the scale of Rs. 1100-50-1300-60-1600-100-
1800;

Two Superintendents (Legal) who draw
pay in the scale of Rs. 620-30-830,

The qualifications and pay of the two pre-
sent incumbents of the posts of Superinten-
dent (Legal) are—

(i) B.A. LL.B.—Rs. 740-00.

(ii) M.A. B.Sc., LL.B.—Rs. 620-00.

As regards, Deputy Secretary, the incumbent
retired recently and the appointmet of a
successor is under consideration.

STATE FARMS

3175. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) thefeatures of the 15 State Farms to be
set up with the Sovict assistance and the area
of the land proposed for each farm;

(b) whether the facilities for training of
farmers in practical farming will be available
in these farms;

(¢) the places proposed for setting up these
farms in various Statcs;
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(d) whether any of these farms arc pro-
posed to be set up in Andhra Pradcsh;
and

(¢) if so, where ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The US.S.R. Government
has agreed to supply machinery free of cost
for five farms subject to a ceiling of Rs. 31
lakh for each farm. For the remaining 10
farms, it is proposed to obtain machinery
from U.S.S.R. on deferred payment terms.
The normal size of these farms would be
about 8,000 to 10,00C acres depending
upon the availability of compact arcas.
The broad objective of the farms is to
produce good quality secds.

(b) Training of farmers at the farms is
not envisaged at present but they will cer-
tainly be encouraged to visit them and sec
for themselves the improved methods of
cultivation adopted by the farms.

(c) to (e). One of these farms has alread Y,
started functioning in the Hirakud arca of
Orissa.  Sites for sctting up State farms
have also been located in the Hissar district
of Haryana, Sutlej Bed area of Punjab,
Raichur district of Mysore, Saharsa dis-
trict of Bihar and the Cannanore district
of Kerala. The Madhya Pradesh Govern-
ment have also suggested a site for a Statc
farm in Madhya Pradesh. This site has not
yet been visited by the Central Seed Farms
Committee to determine its suitability or
otherwise for a Statc Farm. The Andhra
Pradesh Government were also asked to
suggest a site for a State Farm but they
have not yet done so. The possibility of
locating State farms in other parts of the
country is also being investigated.

AGRICULTURAL DEVELOPMENT
SCHEMES

3176. SHRI K. SURYANARAYANA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the loans given by the Land Mortgagc
Banks to the farmers in the various States
during the year 1966-67 and the funds pro-

vi ded by the State Governments and the
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Central Government towards taccavi leans

to farmers through the Co-operatives in
1967-68;

(b) whether the Government of Andhra
Pradesh has requested to provide more
funds to the tune of Rs. 100 lakhs during
1967-68 in order to meet the demands
from the farmers to implement their agri-
cultural development schemes; and

(c) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) A sum of Rs. 6031-61
lakhs was disburscd as long term loans dur-
ing the year 1966-67 by the Land Mortgage
Banks in the country. Information on Tac-
cavi Loans in 1967-68 is being collected and
will be laid on the Table of the House.

(b) Yes, Sir.
(c) The matter is under consideration.
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